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LOK SABHA
Thursday, August 24, 1961/Bhadra 2,
1883 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS
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The Deputy Minister of Rallways
(Shrt 8. V. Ramaswamy): (a) Yes, Sir.
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(b) The Enquiry Committec suspect
that the fire was caused by some mis-
creant in order to cause damage to
railway property and cripple the pro-
gress of railway works. The fire,
which started at about 16:25 hours,
was first observed at about 17:05 hours
when it had already spread over an
area of 700 sq. ft. and it was too late
to extinguish it. The chowkidar in
whose beat the fire originated was
absent from his sector, with the result
that the fire could not be detected
promptly and put down. He has been
held guilty by the Enquiry Committee
of gross negligence in the discharye of
his duties.

(c) The total loss sustained in this
firc is about Rs. 137 lakhs.
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Shri S. V. Ramaswamy: No indi-
vidual except this person. the chowki-
dar, who was abernt. We could not
pitch upon the person who was res-
ponsible for it and, ther«fore, nnbody
has been found responsible.

Shri 8. C. Samanta: May I  know
whether the Report of the Enqury
Committee was placed on the Table
of the House, as was promised by the
hon. Minister?

Shri 8. V. Ramaswamy: It has Lcen
placed on the Table on the 22nd.

Sarl Narasimhan: May | know
whether it is the usual practice of the
Railway Ministry to keep just one
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cnowkidar when the total value of the
property exceeds Rs. 1 crore?

Shri §. V. Ramaswamy: No, it i< in
aifferent s-ctors by different heats.
There are a number cof persons.

Shri T. B. Vittal Rao: Apart from
finding that the chowkidar “ailed to do
his duty, may 1 know how il -vas
that such a huge stock of timber
which is liable to catch fire wa; stack-
ed in one place? Has the Committee
made anv recommendations w.ll. re-
gard to th: stacking of this timber?

Shri S. V. Ramaswamy: The Coum-
mittee has made several recomme:da-
tions. We have accepted some of
them. For certain reasons, we¢ have
not accepted some¢ recommendalions;
we have deferred them.

Shri § M. Banerjee: May I know
whether it is a fact that this fire took
place at a time when there was a
stock verification and there was a
tremendous shortage found in the
godown?

Shrli 8. V. Ramaswamy: No. As a
matter of fact, the stock verification
was done just one month before. Two
sleepcrs were found in excess; these
were accounted for by deficiency else-
where. That is all.

Shri 8. M. Banerjee: May | know
whether it 1s a fact that the yard con-
taining the timber stack is not insur-
ed? If so, how do Government pro-
pose to recover this loss of Rs. 137
lakhs?

Shri S. V. Ramaswamy: We dou not
insure railway property. It is so
enormous that we do not insure it.

Shri Goray: 1 would like to know
whether the railway usually takes
precautions to stack such  valuable
timber in a particular way? Or is it
only after this timber stack caught
fire and the Committee has made re-
commendations that they will now
take precautions®

Shri 8. V. Ramaswamy: There are
certain directions as to how it should
be stacked. It is in different sectors
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and it i« stacked according to certain
directions. It so happened in this
~ase that the fire was detected only
about 30 minutes after iy caughy firc
and had sprcad rather wildly. 1f it
had been discovered earlier, with the
fire fighting apparatus in the factory,
we would have put it down. That
was the unfortunate thing.

Dr. M. 8. Aney: How was (1 fact
kncwn that the fire was detected after
30 minutes?

Shri S. V. Ramasvamy: Becuiuse
somebody found the smoke and then
re1sed alarm. Then they sent for the
fire brigade.

Shri Goray: When Governmen: do
not know when ii started, how ;s it
pessible to say that it was detected
after 30 minutes?

Mr. Speaker: It is not nay or coiton.
It is timber. Even in our houses,
when we deliberately put a match
intn the wood, it takes time for it to
catch fire. Here suddenly a crore of
rupees worth of timber seems Lo have
been destroyed and it was noticed 1
half an hour. This is rather strange.

Shri S. V. Ramaswamy: [t caught
fire in six or seven places simul-
taneoysly.

Mr. 8peaker: Did somebody st fire
to it?

Shri 8. V. Ramaswamy: That 15 the

fAinding, that it wag done by some
miscr.ant.

Shri Narasimhan: Did the fire start
In all the different places just g half
hour before it was detected or at
different times?

Mr. Speaker: Has the Report Leen
placed on the Table?

Shri 8. V. Ramaswamy: Yes. it was
plered on the Table on the 22nd

Mr. Speaker: 1 will allow a discus-
sion on this.

Shri Tyagi: 1 want to know how
they could say that it wag detected
orly half an hour after it caught fire
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Mr. Speaker: There is no good ask-
ing the hon. Ministers. They were
not there. They appointed a Com-
mittee. That was all that they could
do. They have placed the Report on
the Table. It is open to hon. Mem-
bers to advise Government as to what
further steps have to be taken. No-
body seems to want a discussion on
the Report. What is the mcaniig of
cross-exam n‘ng  the hon. Ministers
about it?

Shri Tyagi: The Government has
fa:led to find any clue as to the per-
sons who committed this criminal act.
Thercfore, the House is anxious,
naturally, to know what was the preof
with Government to show that it was
detected just half an hour after it
caught fire.

Mr. Speaker: The Report has been
placed on the Table of the House. In
view of the seriousness of this matter,
1 am prepared to allow a discussion.

Shri Tyagi: What action has Gov-
ernment taken to trace the culprits?

The Minister of Railways (Shri
Jagjivan Ram): The police are investi-
gating the matter. Up till now, they
have not been able to lay their hands
on any individual. But efforts are
continuing.

Mr. Speaker: ] shall allow g discus-
sion on this Report. The hon. Minis-
ters also may know the views of the
House. If the House is able to give
any clues or directions, certainly they
will adopt them.

Shri T. B. Vittal Rao: I would like
0 have some further information so
that we can use it during the discus-
sion. Is there any other depot in the
railways where such huge quantities
of timber are stacked?

Shri 8. V. Ramaswamy: There are
four depots. The size of each varies.

Shri 8. M. Baserjee: | want to know
whether there was any fire fighting
apparatus inside that particular depot
where it was stacked.
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Shri S. V. Ramaswamy: Yes. There
was a fire fighting apparatus.

Shri Yadav Narayan Jadhav: May
I know whether any police force,
other than the chowkidar. was kept
there for protection?

Shri S. V. Ramaswamy: No police
was there.

Mr. Speaker: Does he mean a re-
gular watch and ward?

Shri Yadav Narayan Jadhav: They
had one chowkidar to protect such
a huge quantity of timber.

Shri Jagjivan Ram: One chowkidar
is in a scetor. The sectors cover a
large area, spreading to several square
miles, and they have a system of
stacking in lots lcaving a gap of three
fect in between, putting sand bags,
water buckets, hydrants and hose
pipes. All these precautions were
there. It was not that just one
chowkidar was there; one chowkidar is
for one sector.

Shri Tyagi: What did the other
neighbouring chowkidars do? Fire is
a thing which can be detected from a
distance of even one mile.

Shri Jagjivan Ram: That was what
has been said. It was noticed when
the flames were seen and smoke in
large quantity was seen. In the initial
stages it was not noticed. It might
have been noticed perhaps if the
chowkidar of that sector had been
there.

Mr. Speaker: In spite of my sugges-
tion the House is not in a mood but
merely questions are put. This has
become really a place for cross-exa-
mination of the Ministers and not for
the purpose of constructive sugges-
tions. 1 said once. twice, thrice what
1 had to say. The report is placed on
the Table of the House. One can
charge the Minister or his department
for having been careless. But they
are going on crosv-examining the
Minister about the details in the re-
port as (0 why there hsy been one
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chowkidar and not more. I have said:
study the report and then ask for a
discussion if you think there are some
points in this. Instead they go on
elaborating and cross-examining the
Minister. What can the Minister do?
...... (Interruptions).

Shri Tyagi: It is a loss of one crore
of rupees.

Mr. Speaker: I am surprised at this.
The Minister seems to be the target
here. The hon. Members do not care
to study it. The truth 1s that no hon.
Member, evidently wants to study and
without a study they cannot discuss it.
Therefore, it is easy without any
study, to put supplementary questions.
Let us not create that impression.

Shri T. B. Vittal Rao: The answers
will be used in the discussion.

Mr. Speaker: 1 have allowed some
indulgence to this hon. Member. 1
thought that he was going to ask
something which is not at all in the
report. You cannot say that what all
he askced cannot be raised in the dis-
cussion. This 1s not necessary or
preliminary  to  the discussion. It
appearcd ag if it was the preliminary
point without which you cannot start
a discussion at all. 1 leave it at this
stage. If hen. Members still study ard
say that there are some things cer-
tainly I will allow a discussion abcut
this matter. One crore of rupees 15
not an easy affair. We cannot afford
to lose like that. Again, timber has
to be stocked tomorrow n that same
place.

Shri Harish Chandra Mathur: Will
wt be able to take up even one-tenth
of the number of reports for which
notices had been given? Members
have studied those reports and there
are a number of no-day-yet-named
mctions. We may not be able to dis-
cusg one fourth of them. You have
started accusing Members of not
studying the reports. Members have
studied the reports but they have got
20 many reports which they have
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studied and have given notices. But
not even one-tenth can be discussed.

Mr. Speaker: I will give priority. It
is not that every report is discussed
as soon as it is placed on the Table
of the House. 1 know hon. Members
have tabled motions for discussion.
Merely because they have not come
up, it does not mean that | am not
going to give priority to this.

Shri T. B. Vittal Rao: Ther¢ was
similarly the accident jn Kurasia col-
lieries involving a loss of Rs. 30 lakhs
and we wanted to discuss it but it
could not be done.

Mr. Speaker: Therefore? If we do
not have time, I am not going to allow
the Quesfion Hour to be converted
into an hour for discussion. If we do
not have time, I am willing to sit for
more hours, the hon. Deputy-Speaker
is willing and the Members in  the
Panel are willing to git for more
hours. But gs soon as it strikes 5 p.m.
the hall is empty. 1 am reaily cur-
prised at the way in which things are
said. Possibly a few Members are
always here but a majority of the
Members do not think like that. It is
unfortunate (Interruptions.) One
hon. Member may be there. A single
swallow does not make a summer.
What can be done?

Shri Ranga: It will be a good thing
to have a sceret session to diseuss all
these things—our own defects, instead
of ventilating them in this way

Mr. Speaker: After all, hon. Mem-
bers are not very chary of pointing
out the defects of this side; they have
attacked the Government. Let them
also be subjected to one. Next qucs-
tion. Shri Indrajit Gupta. 1 will
allow two motions next week. There
is already one motion today. Here-
after we shall have two motions every
week for discussion until these are
exhausted. If hon. Members are pre-
pared to sit one mare day, I will allow
any number of motions; 1 have no

objection. Next question.





